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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDFRARBAD BENCH

AT HYI'ERABAD

0.A.N0.1341/65 Date of Order: 15.4.96
BETWEEN:

M.Oblesu .. &pplicant.

A ND |

1. Superintending Engineer,
(SUIVEY) CC No.86,
(SEC), Survey of India,
Visakhapatnam.

2., Director,
Scuth Eastern Circle,

Survey of India, Bhubaneswar. \ .. Respondents.
Counsel for the Applicant | .« Mr.Sarvabhouma Rao
Counsel for the Respondents .« Mr.N,R.Devraj
CORAM 2

HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMM,)

The applicant in this 0A& was repoﬁted to have
been under police custa{y for 3 years from 20,7.94 o 22,7.94.
In view of the above his explanation was askéd for in regard
to his detention in the police station .on the night of 21,.7.94

by memo Ko-21-C/5-A(M.O) Sated 22,7.94. That memo had been

Inspector of Police V Town L&D Police Station, Visakhapatnam
has informed R1 that after enquiry @bout his family affairé,
on ‘the basis of the report given bijmt.Rani NAD, he was let
offi%f??%f%ﬁéﬁif%iéﬁéﬁghere is no.c%se pending against him., It
is further stated by the Inspector &f Folice in the above guoted
letter that the applicant was not détaimgd not was any case

registered against him.
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2. Inspite of the above clarification given by the
Inspector of Police, it is étated that the leave he applied for
the period from 20.7.94 to 22.7.94 has not granted, It is also
stated that he is likely to get some ﬁore memo in this

|
connection with a view to harass him.

3. This CA is filed préying for a direction to the
respondents fo stop all further action contemplated in.memo
dated 22.7.94 (A-1)} showcause notice, etc. and on the false
Vallegation made against the applicant to the police on 20.7.94,
and also to grant fhe-leave as applied for the period from
20,7.94 to 22.7.94. .
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4. It is not stated by the applicant what further
action is contemplated on thé basisiof the memo dated 22,7.94
(A-1) .- The police had also closed the case reported against
him. In view of this no direction can be given in regard to
some presuvmed contemplated allegations. Hence the prayer for E
direction to stop further action con%emplated needs no %gggeeééeg;
5. The learned standing counsel submitted that the
applicant with a view to malign the'}espondents filed this
OA after 1) years of issue of the memo dated 22.7.94. Be

|
that as it may, there is no adjudication required in this

connectiong -~ Hence the matter need not pursved further.

6. The main contention in this OA is that he was

22.7.94. 1t is further stated by the applicant that he

ek Arae—t S m - - - {

has submitted a representation to RZ whe is the superior
]
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authority te R1 fer granting him leave as prayed fer. But
~any_reply.|
£
thatrepresentation doeqﬂgg&ﬁggJ/But the applicant R#jnot

annexed any leave spplicatien addreqsed te R%in %ﬁfaé¥;w of

the sbeve the appliéant may new submit a fresh leave applicatien
te R2 within @ peried ef 15 days frqm the date of receipt

eof & cepy eof thié%?%i%p advised, ané if such a representatien

is receiveé by R2 the-same sheuld be dispesed ef within a

peried of 2 menths frem the date of recelpt of a cepy ef

that leave applicatien in accordance with the 1w,
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7. In the result, the Ch is dispesed of as under:-
If the applicant submits & leave applicatien fer grsnting
him E.L. fer th?beriod frem 20.7.94Jto 22,7.94 te R2Z within
@ perioﬁ Qf 15 dayslfrom the rééeipF of éjccby of this erder,
the same sheuld be dispesed ef by R2 within @ peried ef
2 menths frem the date ef receipt of a cepy ef that repre-

sentatien.

: |
= The OA 1s erdered accerdingly. Ne cests.
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| ( RJ RANGARAJAN )
‘ Member (Admn.)

Dated: 15th April, 1996 E I*
( Dictated in Open Ceurt )
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2.4 .NO,1341 /95
COPY TO:

14 Supsrintending Engineer,
(§urvey) 0C NO.86, _
(SEC) Survey of India,

- 1isakhapatnam,

zé‘dlrgctor, |
Sputh fastern Railway,
Survey of India,
Bhubaneswvar s

3+ Ons copy te MrJSarvabhouma Ras, Advocate,
CAT, Hydserabad,

4% One cepy to Mc.NJ/R.Devrsjp 8rd CGSC,

S& One copy to Library,CAT,Hydersbada

-

64 One duplicate “opyé
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THE HON'BLE SHRI R. RQNGARAJAN : MEA)

DATZD: | ié_,.Q'QA

M.ALNO/RLA/C.A JNG.
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i ADMI\'T:—:D AND INTERIM DIRECTIONS ISSUED

ALLOJED

DISPOSZ0 OF WITH DIRECTIONS.

DISMISSED |
DISNISSED A5 WITHORAUN

DRDERED/RE—SE&FE—B _

ND DRBERS AS TD COSTS
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